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REGISTER 

learned counsel for the applicant tar. V.  
£rithiviraj centres around the order of the 

Khurda dated 4.8.1994, which is 	2_ 	
\.4__ 

?nnexure-8 to this etition. The .D.P.O., 	77 /6 C),I) 
...E..Railway, is inipleaded here as Iespondent 3. 

The order dated 4.8.1994 states that the 

competent authority has sanctioned the 	: 
period from 19.3.1979 to 22.9.1982 as S.L.W.. 

(sick leave Without Pay) as a spec il case 	 '4 
on cympathetic ground. Para2 of that order 

d ire c t s that he r Day be re fixed in the 
category of 	Gr.III in the scale c 

Rs.550-750/- taking into account the above 
period of absence as 	 and consequ- 
ential benefits paid to her. Dr.Pritiviraj 

states that this exercise has not been dpne 
O far. Now that nearly two years have 

elapsed from the  date  of order nEntioned 
at Annexure-8. Fe has drawn my attention 

to re pre Se ntãt ion at 	nnexure -2 dated 

4.5.1996, addressed to the Divisional Railway 

Inager, Khurc3a and another representation 

dated 4.7.1996, addressed to the said 
uthority c1 	iny.ure 	t 	tiis 	et it i•;:n 

Registrar 
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Order with Signature 

He state s that the Se re pre Se ntdt ions 

are to implerrent the order dated 4.8.1994 

passed by the Z.P.O. vide nnexure-8. 

He wants a direction from this Court for 

the disposal of these two repreentatios. 

,Tn. the background of the facts stated! 

above. Re spondent 2, viz. iv isional / 
Railway Yanager, .E.Raily, Khurda Road, 

is hereby directed to dispose of the 

representations at Annexure-2 and 3 to 

this petition within a period of six weeks 

from the date of receipt of a copy of this 

order. 

with the above direction the 

Original Application is disposed of. 

send a copy of the order along with 

the copy of the Ciginal Application to 

Respondent 2 and a copy of the order be 

made available to the petitioner's counsel 

Lr.V.Prithiviraj. 
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